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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025

No. HHC/GAZ/14-372/2016.—Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 02 days earned leave for 25-08-2024 and 26-08-2024, 03 days commuted leave
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w.e.f. 27-08-2024 to 29-08-2024 and further 03 days commuted leave w.e.f. 18-12-2024 to
20-12-2024 in favour of Smt. Rosy Dahiya, Civil Judge-cum-JMFC, Jhandutta, H.P.

Certified that Smt. Rosy Dahiya had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Smt. Rosy Dahiya would have continued to hold the post of Civil Judge-
cum-JMFC, Jhandutta, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025

No. HHC/GAZ/14-372/2016.—Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 06 days earned leave w.e.f. 17-02-2025 till 22-02-2025 with permission to prefix
winter vacations falling w.e.f. 02-02-2025 to 16-02-2025 and suffix Sunday falling on 23-02-2025
and further 02 days commuted leave for 12-03-2025 and 13-03-2025 in favour of Smt. Rosy
Dahiya, Civil Judge-cum-JMFC, Jhandutta, H.P.

Certified that Smt. Rosy Dahiya had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Smt. Rosy Dahiya would have continued to hold the post of Civil Judge-
cum-JMFC, Jhandutta, but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025
No. HHC/Estt. 3(1052)/2020.—12 days earned leave on and with effect from 26-05-2025
to 06-06-2025 with permission to prefix Sunday falling on 25-05-2025 and suffix gazetted holiday

& Sunday falling on 07-06-2025 & 08-06-2025, is hereby sanctioned in favour of Smt. Sheela
Sood, Deputy Registrar of this Registry.
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Certified that Smt. Sheela Sood is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Sheela Sood, would have continued to officiate the same post of Deputy
Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025
No. HHC/GAZ/14-306/09.— Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 07 days commuted leave w.e.f. 24-07-2024 to 30-07-2024 in favour of Ms. Neha
Dahiya, the then Senior Civil Judge-cum-CJM, Sirmaur at Nahan, presently posted as Additional
District and Sessions Judge, FTSC (Rape/POCSO), Kinnaur at Rampur Bushahr.

Certified that Ms. Neha Dahiya had joined the same post and at the same station from where
she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Neha Dahiya would have continued to hold the post of Senior Civil
Judge-cum-CJM, Sirmaur at Nahan, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025
No. HHC/GAZ/14-301/08-1.—Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 06 days commuted leave w.e.f. 06-06-2024 to 11-06-2024 in favour of Sh. Nitin

Mittal, the then Senior Civil Judge-cum-CJM, Dharamshala, presently posted as Additional District
& Sessions Judge, FTSC (POCSO), Kangra at Dharamshala.

Certified that Sh. Nitin Mittal had joined the same post and at the same station from where
he proceeded on leave, after expiry of the above period of leave.
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Also certified that Sh. Nitin Mittal would have continued to hold the post of the the then
Senior Civil Judge-cum-CJM, Dharamshala, presently posted as Additional District & Sessions
Judge, FTSC (POCSO), Kangra at Dharamshala but for his proceeding on leave for the above
period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025
No. HHC/GAZ/14-396/2019.—Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 03 days commuted leave w.e.f. 06-01-2025 to 08-01-2025 in favour of Sh. Sumit
Thakur, Civil Judge-cum-JMFC, Tissa, Distt. Chamba, H.P.

Certified that Sh. Sumit Thakur had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Sumit Thakur would have continued to hold the post of Civil Judge-
cum-JMFC, Tissa, but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 19th May, 2025
No. HHC/GAZ/14-324/2011.—Hon'ble the Chief Justice has been pleased to grant ex-post-
facto sanction of 07 days commuted leave w.e.f. 21-05-2024 to 27-05-2024, in favour of Sh. Vishal
Bhamnotra, Senior Civil Judge-cum-ACJM, Court No. 1, Hamirpur.

Certified that Sh. Vishal Bhamnotra had joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.
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Also certified that Sh. Vishal Bhamnotra would have continued to hold the post of Senior
Civil Judge-cum-ACIM, Court No. 1, Hamirpur but for his proceeding on leave for the above
period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 21st May, 2025
No. HHC/Estt.3(507)/2000-1.—03 days commuted leave w.e.f. 06-05-2025 to 08-05-2025
is hereby sanctioned, ex-post-facto, in favour of Shri Hemant Sharma, Deputy Registrar of the

Registry.

Certified that Shri Hemant Sharma has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Hemant Sharma would have continued to officiate the same post of
Deputy Registrar but for his proceeding on leave.
By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 20th May, 2025
No. HHC/GAZ/14-372/2016.—Hon'ble the Chief Justice has been pleased to grant 05 days
earned leave w.e.f. 20-05-2025 to 24-05-2025 with permission to suffix Sunday falling on 25-05-
2025 in favour of Smt. Rosy Dahiya, Civil Judge-cum-JMFC, Jhandutta, H.P.

Certified that Smt. Rosy Dahiya is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.
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Also certified that Smt. Rosy Dahiya would have continued to hold the post of Civil Judge-
cum-JMFC, Jhandutta, but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 22nd May, 2025

No. HHC/GAZ/14-387/2018.— Hon'ble the Chief Justice has been pleased to grant ex-
post-facto sanction of 06 days commuted leave w.e.f. 22-07-2024 to 27-07-2024 in favour of Sh.
Rahul, the then Civil Judge-cum-JMFC, Karsog, presently posted at Civil Judge-cum-JMFC,
Manali.

Certified that Sh. Rahul had joined the same post and at the same station from where he
proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Rahul, would have continued to hold the post of Civil Judge-cum-
JMFC, Karsog, but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

CHANGE OF NAME

I, Ajay Kumar (51 yearss) s/o Late Sh. Prem Dass, r/o Village Nukhel, P.O. & Tehsil
Galore, District Hamirpur (H.P.) declare that in the school certificate of my son Pratyush Sharma
issued by CBSE my name is wrongly written as Ajay Kumar Sharma. Whereas my correct name is
Ajay Kumar. Ajay Kumar & Ajay Kumar Sharma are the one and same persons. All concerned
note.

AJAY KUMAR

s/o Late Sh. Prem Dass,
r/o0 Village Nukhel,

P.O. & Tehsil Galore,
District Hamirpur (H.P.).
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CORRECTION OF NAME

I, Jai Kishan Sahani s/o Late Sh. Yoddha, r/o Ward No. 2, Ramnagar Sarkaghat, P.O. &
Tehsil Sarkaghat, District Mandi (H.P.) declare that in my Aadhar Card my name is wrongly
entered as Jayakishun Sahaney which should be corrected as Jai Kishan Sahani. Please correct this.

JATI KISHAN SAHANI

s/o Late Sh. Yoddha,

r/o Ward No. 2, Ramnagar Sarkaghat,

P.O. & Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Kapil Dev s/o Sh. Amar Singh, r/o Village Lagnu (116), P.O. Seon, Tehsil Renukaji at
Sangrah, District Sirmaur (H.P.) declare that I have changed my daughter's name from Akashita to
Akanksha. All concerned please may note.

KAPIL DEV

s/o Sh. Amar Singh,

r/o Village Lagnu (116), P.O. Seon,

Tehsil Renukaji at Sangrah, District Sirmaur (H.P.).

CHANGE OF NAME

I, Guddi w/o Late Sh. Madan Lal aged about 47 years, r/o Village Kuftu/Badfar, P.O.
Dhalli, Tehsil & District Shimla (H.P.) declare that I have changed my name from Pushpa Parvati
(Old Name) to Guddi (New Name). All concerned please may note.

GUDDI

w/o Late Sh. Madan Lal,

r/o Village Kuftu/Badfar, P.O. Dhalli,
Tehsil & District Shimla (H.P.).
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H&AT: TA.UAIMR—31.(6)—35 / 2024—ol.—HRA & AU ° IR & AN &
201 @ A U AfdTAl & YANT d_d 8U fZAMS o gferd (Weied) fagaes, 2024 (2024
@1 fdEde A=b 40) Bl (A6 23—05—2025 B AT Hx AT € AT fBAMEE Uqwr &
RIS - 9RA & WAE & 08 348 & @Us (3) & A, [Aed & U 4TS &l o1,
RHAMIS Yo H UHIRIG R4 & oIy UIipd R QAT 2| fa: SWIad fderged &I ay 2025 &
JAAFTH H=id 36 & HU H IS WP U6 Ald IIoUx (§—T9Ic) 2Hrad Uasl § UahiRrd
o rar 2 |

ST ENNT,

YIRS HFAR AT,
ger Afea (fafe) |

fearaa uowr gfor (deiem) ifdifeas, 2024

HRT3N BT BHH

e A |

. ERT 4 BT G |
. gRT 25 &1 FMEH |
. gRT 65 DT FMEH |
. gRT 95 T HIMEH |

[$, 1 U N

2025 &I AR AP 36.
fearae ucwr gferd (W) Sifdfm, 2024

(AT MUY ARG, §RT ARG 23 3, 2025 HI AATAIG)

feArae uqer gfers S1fafa™, 2007 (2007 &7 SMfAFRM Wld6 17) BT AR FAEH I D
forg erfdrfem |

YR TIRTST & UdgcRd a9 ¥ feuraed ueer faum 9w grr fa=foRad wu & g
sfafafag e —

1. dférq TH—s9 AfAfE &1 dfera T Zarea ucer gierd (Weies) SiffRm, 2024

=
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2. GRT 4 &1 FEA—Arae uowr gferd sifim, 2007 (9 s99 9@ 9eand
AR BT T &) B ORI 4 D IT—GRT (3) & UM W forRad @ S, feifa—

‘3) -1l & IROUT Yferd AEHTRAT BT 5T HaFt (Brex) d Al gford
qre & ATIH W, 9T ARBR §RT I91Y Y HdT 3R U= @l & 1R &
ST | |

3. YR 25 ®I GORM.—Td JRH & arT 25 @ Su—orT (1) ¥ e daf &
TR @ foru RTar ammael I 3R g Fait (Fex) & 96 & fov sy AHEen (1) |
IG] 3R PHISdh! BT @Y fhar SIeT |

4. YRT 65 BT HIEH.—H AMRFRH & gRT 65 B IU—GRT (3) & g¥aIq ffeRaa
AT foam ST, sreid—

“(4) D A g AR AR @ 44 Ao & HaE, did A9d Bl SHd R
Ad AdPh & ©9 H B B 99T By T dd & fofy FARTAIR F81 Hmm | |

5. HIRT 95 &1 HeMEH.——Hel SMAFTH & aRT 95 &I IU—uRT (1) & < " |'forg &
I R {78 @1 S 3R 38 e FefalRad i sa-weimfua fhar S, srerfa—

Rq Ife SR It dfdq & Harga AffeN Iude T8 § d I5g WaR, Refa
3R IUSLIAT & MR WR BRI Pl fWfIRad &, [l {1 wis Farga siere
DI SWRIGT Al A H AHACE R qbfl | |

AUTHORITATIVE ENGLISH TEXT

Act No. 36 of 2025.

THE HIMACHAL PRADESH POLICE (AMENDMENT) ACT, 2024
ARRANGEMENT OF SECTIONS
Sections:
1. Short title.
2. Amendment of section 4.
3. Amendment of section 25 .
4. Amendment of section 65.

5. Amendment of section 95 .
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Act No. 36 of 2025.

THE HIMACHAL PRADESH POLICE (AMENDMENT) ACT, 2024
(AS ASSENTED TO BY THE PRESIDENT ON 23rd MAY, 2025)
AN
ACT
further to amend the Himachal Pradesh Police Act, 2007(Act No. 17 of 2007).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Police (Amendment) Act,
2024.

2. Amendment of section 4.—In the Himachal Pradesh Police Act, 2007 (hereinafter
referred to as the “principal Act”), in section 4, for the sub-section (3), the following shall be
substituted, namely:—

“(3) Recruitment of the Non-Gazetted Police Officers Grade-II to the State Cadre shall
be made through Police Recruitment Board, in accordance with the Recruitment
and Promotion Rules framed by the State Government.”.

3. Amendment of section 25.—In section 25 of the principal Act, in the sub-section (1),
the words “from a District Roll for a member of the District Cadre and from a State Roll for a
member of the State Cadre” shall be omitted.

4. Amendment of section 65.—In section 65 of the principal Act, after the sub-section
(3), the following shall be inserted, namely:—

“(4) No Police Officer shall arrest a public servant for any act done while discharging
his duties as public servant except with the prior sanction of the Government.”.

5. Amendment of section 95.—In section 95 of the principal Act, at the end of sub-
section (1), for the sign “.”, the sign shall be substituted and thereafter a proviso shall be

inserted, namely:—

[T3% 2}

“Provided that in case the retired officers of the ranks mentioned above are not available,
the State Government may nominate junior retired officer in the manner discussed above
depending upon the situation and availability for the reasons to be recorded.”.
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